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MINISTRY OF AGRICULTURE
(Department of Agriculture and Co-operation)
NOTIFICATION
New Delhi, the 9th July, 2015

S.0. 1846(E).—In exercise of the powers conferred by sub-section (2) of section 27 of the
Insecticides Act, 1968 (46 of 1968), the Central Government makes the following amendments in
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the notification of Government of India, in the Ministry of Agriculture number S.O. 2486(E), dated
the 24th September, 2014 published in Gazette of India, Extraordinary, Part-II, section-3,
sub-section (ii), namely:—

In the said notification, in the Table, against SL. No. 8, under column (3), the word “Tea,”
shall be deleted.
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